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CENTRAL ADMINT SPRATIVE TRIBUNAL, J ABALPUR BEI\CH‘J@&PUR
ORIGINAL APPLICATION NO,237 OF 1998

Jabalpur, this the 30th day of april, 2003,

Hon'ble Mr, «ReKoUpadhyayd, Administrative Membper
Hon'ble Mr.J.K.Kauéuk, Judicial Member

Standl y David and others. ~APFLICANTS
By advocate- §,teAshdrani sharma)

Versus
The Union of India and others, ~RESPONDENT S

(By adwocate- Shri AeXoTiwari)

CRDER ‘0%2
B J ’ shik, Judici L X ers

We have heard the 1eamed Ccounsel for the

appl icants. We notice that as per order dated 31,3,1998,
the learned counsel for the applicants was directed to
amend the OeAs, but from the record it is seen that the
amendment has not been carried out, HoWever, after hearing
the leamed coun sel for the applicants for sometimes, she
has submitted that she wants to withdraw this 0,"\' In
view of the submittion mad@ by the learned counsel for the
spplicants, she is permitted to withdraw this OeAs, and

the same is dismissed as withdraw, No costs,
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